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ORDER DATED 8t  JANUARY, 2010 
C oram: 

ii on ble Mr. J utice K l'hankiappan, 1\4 ember (J 
Hon N.e Mr. C .R. Mohapatra. M ember A) 

This Crina 	i aim has been flied by the 

Jj:;1 w6h the ioih wing prayer:- 

"a) To thred the Respondents to upgrade the scale 
of We appiieant i I 	50-4000/- rn$cad of 

,.,iU:,j4 	as per oruer dared 	.03005. 
;)') i'O direct the Respondents to grant 2 hnancial 

gradation w.e.f. I 5.0,2.2007. 
And pay the different ia arrear salary fr the 

i:trospcc.tive enod 01 a radaton as per order 
Aws 	I YvAh t&rr&_ 

That apart th 	pphcan Ii a; atrca tv flied a reprcsen ation dated 

.01.2007 1\.nnexure-A60 to the Dv Chief Eng.. 	U )ICoii. 

.:a;t 	Coast 

MAK 

RaiWay, Jauu.r Keonhar Road i.e. Respondent 

We heard oil. 'N .R Routray. Ld. Coun.se, for the 

:.h. B .B 	litnaik, Ld. Counsel fr the 

pnn ents and perused OIL nmateri.al paeed on record. 

1331  hul 	a \.4 emo dated 2 .07.2009 Sh. 

ounse tor the aYp tcan t submits tIat the quet.ion 

raied in the present O.A. is no more res integra in view of 

..L ...........'r' i... 	;, . :.. . .oa tdKL.fl 	m 	nocna \ ut. uru ..i UcU.L,(. 	 .. 	0 in 

........... . 	 ( Iil 



4 

I 

100 	 'L 	 \ J Lk) 	 C 

applicmiV s repre;eritation dated 05.1)1 .2007 Anne>aire-A16) 

and pass app.ropnath orde:r thereon, keeping in mind the 

observations made by this Inbunat in the order dated 

24.092008 ir 	A 	47/2007 Ordered aceordingiv. 

4 The ahvc: & CTC1F :iiTh he cmpeted within a 

rcaonabIe tme, at 	r 	'vi:iin a period of (d) (sixty) days 

- 

In he 	th. ( . A 	diposed ol N order 


